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The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair
[English)
OBITUARY REFERENCE

MR. SPEAKER: Honourable Members,
I haveto informthe House of the sad demise
of one of our former colleagues, Shri S.S.
Ramaswamy Padayachi.

Shri Padayachi was a member of the
Seventh and Eight Lok Sabha, representing
Tindivanam constituency of Tamil Nadu
during the years 1980-89. Egrlier, he had
been a member of the Tamil Nadu Legisla-
tive Assembly and the Tamil Nadu Legisla-
tive Council during 1952-62 and 196667
respectively. He also served as Minister of
Local Administration in Tamil Nadu during
1954-57.

An able parliamentarian, he lost no
opportunity to draw the attention of the House
to the problems faced by the poor section of
the society. A dedicated social and:political
worker he worked relentlassly for the
upliftment of the down trodden.

Shri Padayachi passed away on 3 April
1992 in Cuddalore, Tamil Nadu at the age of
74.

We deeply mourn the loss of this friend.
The House will join me in conveying our
condolences to the bereaved family.

The House may now standin silence for
a short while as a mark of respect to the
deceased.

The Members then stood in silence for a
short while

11.03 hrs.
ORAL ANSWERS TO QUESTIONS

Construction of Sub-ways/Flyovers in
Delhi

[English]

*
*633. SHRIMORESHWAR SAVE:
SHRIJEEWAN SHARMA:

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a)the number of flyovers/RUBs/ROBs/
Sub-ways in Delhi pending clearance by the
Delhi Development Authority and Urban Arts
Commission;

(b) the period for which these projects
are pending and the reasons for delay;



3 Oral Answers

(c) the details of floyovers constructed
and opened for public in Delhi during the
Seventh Plan period;

(d) the present position of the remaining
flyovers which were proposed to be con-
structed during the same period and the
reasons for delay; and

(e) the steps taken by the Government
tocomplete the aforesaid projects withinthe
revised time schedule?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) to (e). A
Statement is laid on the Table of the Sabha.

STATEMENT

Constitutionally this Ministry is respon-
sible for development and maintenance of
National Highways only. All other roads/
bridges are essentially the responsibility of
the State Government/Union Territories
concerned. Based on the details furnished
by the various executing agencies in Delhi
viz., Delhi Administration, New Delhi Munici-
pal Committee, Municipal Corporation of
Delhi and Deihi Tourism and Transpon
Development Cciporation, the replies are as
under:—

(a) and (b). 18 proposals of Flyovers/
Subways in Delhi, are presently pending
clearance of Delhi Caevelopment Authority
and/or Delhi Urban Arts Commission for
varying periods of time. The details of these
proposais inciuding the periodfor whichthese

APRIL 10, 1992
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proposals are pending and the reasons for
delay are given in Annexure-1.

(c) Out of 15 flyovers to be taken up
during the Seventh five yearplan, 4 flyovers
have been completed and opened to traffic
during the Seventh Plan period as detailed in
Annexure-Il.

(d) and (e). Cut of the reamining 11
flyovers, 5 flyovers are under construction,
oneschemeis under sanction and 5schemes
are yet to be approved by Delhi Develop-
ment Authority/Dethi Urban Arts Commis-
sion as detailed in Annexure-1li. Thedelay in
completion of works which are under con-
struction are broadly on account of -

(i) Change in scope of work, as per site
requirements.
(i) Shifting/removal cf services.

(i) Removalofencroachments and jhug-
gis.

(iv) land Acquisition.

(v) Period taken for ciearance by Delhi

Development Authority, and/or Delhi
Urban Arts Commission.

(vi) Contractual problems.

Efforts are being nmade by the respec-
tive Executive Agencies to complete the
works as early as possible, by close monitor-
ing and by expeditious removalof hindrances.
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1. Bridge connecting S.P. Mukherjee Marg 4. Lothian Road underbridge (three spans
with Azad Market (Phase-1). (Phasellis opened to traffic, remaining spans in
in progress) progress)

2. ROB at Zakhira (main ROB portion)
N.B. All these works fall under the jurisdic-
3. RUB at Shaktinagar. tion of Municipal Corporation of Delhi.
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SHRI MORESHWAR SAVE: Honour-
able Speaker Sir, atthe outset, let me appre-
ciate for the details furnished by the hon.
Minister. While replying to the question, the
hon. Minister has raised the question of
constitutional responsibility of his Ministry. In
this respect, ! would like to point out that a
number of highways are passing over the
tlyovers. Hence, he is not expected to avoid
the responsibility regarding the referredflyo-
vers, thatis, Dhaula Kuan National Highway
No. 8.

Is it a tact that most of the flyovers
preposedto be under construction are either
finalised at the time of Asian Games in a
hurrisd manner or in view of their being
withinthe corstituencies of the ViPs, without
being essential or necessary and teasible?

SHR!I JAGDISH TYTiLER: Sir, some of
the ilyovers it Ueirn were planned because
oi the Asiad Ganwes, Butii was notdoneina
hutry and i woulc ke 1o teli you that all the
flyovers are vary weil received by the people
and Hfealthey are sarving the people of Delhi
well.

SHRi MORESHWAR SAVE: In his reply,
tho Minister »as mentionedthatout of the 15
flyovers proposed in the Seventh Five Year
Flan, four are completed; five are under
constructior: one is under sanction; andfive
arg under approval. While replying, he has
alsomentioned some of the difficulties. These
are usual diiculties and | do not see any
point in then. | would like to know whether
the how. Minisier is aware as to who is
responsitle for this delay. When are the
proposew fiy-overs which are under con-
struction, expescted to be completed? For
these fly-overs which are awaiting sanction,
whenis it exgected? iwant to know whether
the responsibility for this delay is fixed and
whether any action has been taken against
those who are responsible for the delay.

SHRIJAGDISHTYTLER: | have stated
in my reply that constitutionally this Ministry
is responsible for development and mainte-
nance of National Highways only. But since
this question has been transterred to me, |
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would like to inform the hon. Member that
the delay is caused by the DDA and the
Urban Art Commission. It does not concern
my Ministry. But still we are taking it up with
the concarned Ministryto seethatthereis no
more delay and the projects are cleared as
early as possible.

[Translation)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, the hon. Minister has informed
thatthis point relates, to the Urban Develop-
ment Ministry headed by Shrimati Sheila
Kaul. Sir, there was prevision of Rs. 10 crore
under the Seventh Five Year Pian for the
construction of 5 fiyovers in Delhi, ie.
Shahdara, Punjabi Bagh, Raja Garden
chowk, Dhaula Kuan, Safdarjang Chowk but
before the Lok Sabha elections, during
November, 1989, the construction of only
Shahdara flyover .vas startec which is lo-
cated in the Constituarcy cf my triend and
the former Minister, and the ccistruction of
other four flyovers could not be started re-
sulting in lapse of funds. Mr. Speaker, Sir,
the Urban Arts Commiission has inainly been
responsible for notallowing the construction
work of these flyovers. Wilithe hen Minister
discuss with the concernec officials includ-
ing Urban Arts Commission's officials and
startthe construction of flyovers under atime
boundprogramme by remcving aiithe hurdles
in the way? Will the construction of Tilak
Nagarflyover and Titarpur uncerground sub-
way will be started imriiediaiery, which is
directly under the control of your Ministry?

SHRIJAGDISH TYTLER: itis 2 good
suggestion. | will see to it that it is included.

[Trans/ation]

SHRIMADAN LAL KHURANA: Please,
let this work be done.

SHRI JAGDISH TYTLER: | have said
thatyou have expressed very goodthoughts
and have put forth some suggestions. | will
definitely consider it and try to do.

MR. SPEAKER:Itis an assurance given
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on the floor of the House. | am waming him
also that his words constitute an assurance.

SHRI MANORANJAN BHAKTA: Mr.
Speaker, Sir, the hon. Minister has men-
tioned in his statement that a number of
agencies are implementing these works. He
has also stated that the delay caused was
due to the DDA and the Urban Art Centre. |
would like to know in particular whether his
Ministry would like to have some kind of
monitoring at regular intervals so that these
matters can be looked into. Otherwise, it will
have not only time-running but cost-running
effects as well. At the same time, there is a
complaint that the Urban Art Commission
finalises the contractorsfirst, before clearing
any project, and that they are issuing the
clearances subsequently. Oncethe contrac-
tor is finalised, then only clearance is given.
That is why, | would like to know from the
hon. Minister whether he would like to get
this matter inquired into and take suitable
action.

SHRI JAGDISH TYTLER: No doubt,
complaints have been receivedthat the Urban
Art Commission is unnecessarily delaying
the clearance. As regards the allegation
about the contractors being finalised before
giving clearancs, | will have this looked into.
No doubt, there has been unnecessary de-
lay and | will convey this to the Urban Art
Commission and also to the Housing Minis-
try. if possible we will associate with it sothat
we can get the clearnace an implement the
projocts as quickly as possible.

Assistance to Kerala

*634. SHRITHAYIL JOHN ANJALOSE:
Willjhe Minister of FINANCE be pleased to
state:

(a) whether the Government of Kerala
has requested the Union Government for
additional assistance to meet financialcrisis;

(b) if so, the details thereof; and

(c) the decision taken by the Union
Govemment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) and (b). The
Govemment of Kerala requested for an
additional special assistance of Rs. 100
crores as medium-term loan to tide overtheir
financial difficulties during 1991-92.

(c) The request of the State Govern-
ment was considered in this Ministry and, in
view of severe resources constraintfaced by
the Centre, was not agreed to. However, to
enable the State to tide over their financial
difficulties, advance release of their entitle-
ments in respect of Central assistance for
State Plan and share in Central taxes was
made. Ways and means advance was also
giventothe State. In addition, repayment ot
loan and payment of interest therson were
also rephased on six occasions during
1991-92.

SHRI THAYIL JOHN ANJALOSE: Sir,
the hike in the prices of wheat and rice
distributed through Public Distribution Sys-
tem has seriously affectec the PDS as a
whols. In orderto cope up with the increased
price the Kerala Governmesnt iad announced
subsidy anticipating financial assistancefrom
the Centre.

1 would like to know from thie hon. Min-
istar whether the Cential Government has
taken any action in this regard.

SHRI SHANTARAM POTDUKHE: Sir,
subsidy has beer announced by the State
Govemment on its own. Centre cannot do

anything in this regard.

SHRI THAYIL JOHN ANJALOSE: The
order to raise additional resources, the Ker-
alaGovernment has contemplated levy and
entry tax at the rate of Rs. 1.5 per litre on
crude oil arriving at Cochin refineries. A Bill
to this effect was forwarded to the Govern-
ment of India for its previous sanction.

Till this time the Centre has not given
sanction to this where as States like West
Bengal, Karnataka, Gujarat and Andhra
Pradesh are given permission. | would like
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toknow whether the Government has taken
any action in this regard; if it has, by what
time the permission would be granted to the
State Government in this regard.

SHRI SHANTARAM POTDUKHE: Sir,
the State Governments get grants from the
Central Government as per the recommen-
dations of the 9th Finance Commission.
Ptanning Commission also givesthemgrant.
But this proposal is not with our Ministry. i it
comes to us we -will take the necessary
action. Atpresentthe proposal is not with us.

SHRI A. CHARLES: Kerala is a State
which eamns the maximumf{oreign exchange.
Unfortunately, for the remarkable and com-
mendable progress that we have made,
Kerala Government is deprived of the assis-
tancefromthe Centrein many areas whereas
other States are eligible for it. | do not say it
isdiscrimination butbecause of our achieve-
ments we do not get any assistance fromthe
Centre.

May Iknow fromthe hon. Ministerthatin
view of the fact that we earn maximum
forelgh exchange and we have made re-
markable progress in all in the areas, to tide
over the present difficulty whether the Gov-
ernment of india will release the additional
special assistance of Rs. 100 crores to the
State of Kerala so that we may continue to
retain the achievements made so far?

SHR! SHANTARAM POTDUKHE: Sir,
as the hon. Member has said, the foreign
exchange is coming to Kerala and not to the

. Govemment of India. Secondly, Sir, as |
said, the grants given to the states are as per
the provisions of the 9th Finance Commis-
sion and the Planning Commission.

SHRI E. AHAMED: Sir, the hon. Minis-
ter has submitted before the House that the
State Government of Kerala has approached
the Centre for the medium-term loan and it
was not agreed to. May fknow fromthe hon.

Minister whether there the Government of
Kerala only has approached the Central
Govemnment tor such a loan or some other
States have also requestedforthe medium-
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term loan and what was the response of the
Centre to such requests, if any?

SHRI SHANTARAM POTDUKHE: Sir,
the other Govemnments have also made such
requests to the Central Government. Hima-
chal Pradesh Government is there. Bihar
Govemment is there. U.P. Govermnment is
there. Orissa Govemment is there. Assam
Govemment is there. t is very difficult.

MR. SPEAKER: The response hasbeen
the same.

Audit of B.C.C.I.

+
*635. SHRIN.K. BALIYAN:
SHRIMAHESH KANODIA:

Wilithe Minister of FINANCE be pleased
to state:

(a) whether the Reserve Bank of India
had ordered a special audit of the Bombay
branch of erstwhile Bank of Credit and
Commerce International;

(b) whether the audit has since been
completed;

(c) if so, the main findings thereof; and

(d) if not, the time by which the audit is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) Yes, Sir.

(b) to (d). The special audit is to cover
the accounts of Bombay branch of Bank of
Credit and Commerce International (Over-
seas) Ltd. (BCCI) for the period 1.4.1983 to
5.7.1991. The auditors have submitted an
interim report covering inward remittances
for the period 1.4.198310 31.12.1985. Spe-
cific high valie transactions mentioned in
the report are being scrutinised by Reserve
Bank of India to ascertain their compliance
with rélévant rules. Reserve Bank of India is
{ollowing up with the auditors for submission
of their final report.
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[Transiation]

SHRI N.K. BALIYAN: Mr. Speaker, Sir,
| would like to know from the hon. Minister
whether the Government is"considering to
handoverB.C.C.I's Bombaybranchto State
Bank of india or to any other nationalised
Bank to run it? Reserve Bank of india had
given its recommendations in this regard
some days back. If itis not so, is the Govern-
ment considering to close down this Bank?

SHRI DALBIR SINGH: Mr. Speaker,
Sir, both these questions were raised in the
last session. So far as the question of
B.C.C.L branch functioning in India is con-
cerned R.B.1. has discussed the matter with
the joint official liquidatores of Caymen Is-
land. J.O.L. of Caymen Island have agreed
to the proposal to recognise it as separate
entity because this branch is located in India
and it has its assets and liabilities also in
India. However, we will have to seek ap-
proval from the Bombay High Court about
the account holders. It is under process.

SHIR N.K. BALIYAN: Mr. Speaker, Sir,
will the hon. Minister be pleased to state the
amount of loss incurred by Indian Banks due
to failure of B.C.C.I.

SHRI DALBIR SINGH: Mr. Speaker,
Sir, at present nothing can be said about it
because R.B.l. has ordered a special audit.
Hon. Members had demanded it. When the
Finance Minister made a statement regard-
ing 7-8 Banks, the first statement was made
forthe period of 1.4.851t05.7.91. Later on, it
was thoughtthatthe statementshould cover
the entire period since its establishment i.e.
1983. So, nothing can be said now about it.

[English}

SHRIP.G. NARAYANAN: Mr. Speaker,
Sir, itis understood that the Governor of RBI
stressedthe needforre-opening BCCl. SBI's
subsidiary was the most favoured option.
Since the RBI would prefer that, BCCl in its
new form concentrates on the service to the
non-resident Indians. Keeping this in view,

# _ whether RBI has recommended to the Gov-
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ernment that the State Bank of India should
{ake overthe Bombay Branch of BCCl and if
so0, whethet'the Government has accepted
that recommendation. g

{Translation)

SHRI DALBIR SINGH: Mr. Speaker,
Sir, R.B.l. is keeping everything in its view. [t
is anintsrimreport dated 27.2.92 and when-
ever this issue is be raised , it will be kept in
mind.

SHRI RAM NAIK: Mr. Speaker, Sir, itis
an interimreport and moreover it covers oniy
the inward remittances. | would like to know
as to why the outward remittances are Aot
being audited? Has a copy of the interin
report been received by the Government?
The Government should take into account
the foreign exchange regulations and the
import-export licence. Has the Union Gov-
ernment done anything ornotinthisregard?
if not, will the Government do this work by
getting a copy of that report?

SHR! DLABIR SINGH: | have myself
mentioned that this interinfreport has been
received on 27.2.92. Period of more than
eightyearsis invalid and itis a very sensitive
maiter. So. R.B.l. is examining the report
fromeach andevery angle. That report s still
lying with the Reserve Bank. The Govern-
ment has not yet received it.

SHRI RAM NAIK: it covers conly the
inward remittances. Why is an investigation
not being done about outward remittances
and what will you do if it is not done?

SHRIDALBIR SINGH: Government may
be able to do something only whenitgetsthe
report.

SHRIGEORGE FERNANCES: | would
like to ask three or four questions about
B.C.C.1. The hon. Minister may please an-
swer these guestions clearly. Are you in a
position to make the repayment of the de-
positers, money or not on demand? Some
rich people had taken loans from that Bank.
Are they repaying the loans to the Bank or
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not? if not, what steps are be!ig taken by you
to -recover the loan amount. Thirdly, the
Syndicate Bank and its connections with that

Bank. | had raised this issue in this House -

earlier also that this Bank had worked in
foreign countries to collect money on behalf
of B.C.C.I. Will you retum this money to the
people and what steps have been taken by
you to send this money to Syndicate Bank?
What are you doing to solve the problems of
Bankemployees who are knocking the doors
of the Minister and members of Parliament
fortheir employment. American Senate and
British house of Commons made an enquiry
through their Parliamentary Committees.
Have you conducted and enquiry to bring its
misdeeds before the public.

SHRI DALBIR SINGH: | can claim that’

we have found nothing against the Indian
branch of this Bank. An enquiry is being
conducted by us and simultaneously a CBI
enquiry is going on in this matter. The pur-
chaserwill be fully responsible forthe money
deposited in the Bank. Full attention will be
paid onthe Bank’s interests and the matured
policies. So far as the problems of employ-
eas are concerned, it is clear that the pur-
chaser will have to seek Bombay High Court’s
permission.

SHRI SYED SHAHABUDDIN: | am not
asking for the report of past eight years. |
would like to know from the Government
about the position of the assets and the
liabilities of the Bank at the time of its closure.

[English} .

Whether the assets exceed the liabili-
ties payable on the date from which the
operations have been closed.
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[Translation)
SHRI DALBIR SINGH: | cannot say.

anything at present. It can be known only
after the audit.

SHRISYED SHAHABUDDIN: Audithas
nothing to do with it. it will tell only whether
the report is correct or not.

Construction of Border Roads

“636. SHRI RAJENDRA KUMAR
SHARMA: Willthe Minister of DEFENCE be
pleased to state:

(a) whether the construction of border
roads in the country is progressing accord-
ing to the targets;

(b) if not, the reasons therefor; and

(c) the details of the roads proposed to
be constructed during 1992-937?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND

- NATRUALGAS ANDMINISTEROF STATE

IN THE MINISTRY OF DEFENCE (SHRI S.
KRISHAN KUMAR): (a) yes, Sir.

(b) Does not arise.

{c) As perthe provisionalworks plan for
the year 92-93 it is proposed to take up 715
Kms of formation cutting and 1113 Kms of
surfacing works. Besides, permanent works
costing Rs. 90.61 crores and Bridge con-
struction works costing Rs. 21.00 crores are
also proposed to be executed. The project-
wise details are given in the statement at-
tached. )
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[Translation}

SHRI RAJENDRA KUMAR SHARMA:
Mr. Speaker, Sir, through you | would like to
submit to the hon. Minister that the contribu-
tion of borders roads is very important from
the view point of national security, infiltration
and from the view point of checking smug-
gling. Sir, what is the total length of border
roads in the country? How many roads are
under — construction and how many roads
are being proposed to be constructed?

Sir, besides this, the Border Roads
Organisation has given information about
construction of 700 kilometre long roads
every year. | would like to know fromthe hon.
Minister whether the decision taken by Bor-
der Roads Organisation forthe construction
of roads is being implemented?

[English)

SHRI S. KRISHAN KUMAR: The total
number of roads under construction in the
Border Roads Organisation is 382, of which
132 are for maintenance and 250 are for
construction and improvement. Since its
inception in 1960, the Border Roads Devel-
opment Board has constructed or upgraded
23,000 kilometres or roads up to31.3.1992.
Out of these, 18,500 kilometres are surface
roads and 15,800 are under maintenance by
the BRO.

What was the secondpart? The transla-
tion is not coming in time. The hon. Member
may please repeat the second part of the
question.

[Translation)

SHRI RAJENDRA KUMAR SHARMA:
Sir, inthe second part of my question | have
asked about the length of the roads under
construction and by when they will be con-
structed.

[English)

SHRI S. KRISHAN KUMAR: Sir, at the
moment we have an annual provision of Rs.
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406 crores. Roughly two hundred and odd
roads are in various stages. | have a list of
the roads here. | cannot say when these will
be completed because these are in various
stages of completion. These roads are di-

vided into about 15 projects covering the

North Eastern and the Northem parts of the
country.

[Translation)

SHRI RAJENDRA KUMAR SHARMA:
Mr. Speaker, Sir, the road from Pithoragarh
to Chinese border in Uttar Pradesh has not
been constructed even after independence.
So far as my knowledge is concerned, the
road was constructed by individual efforts of
Maharaja of Mysore when he visited Mansa-
rovar in 1932 but after that the Ministry of
Defence did not give importance tothat road
fromthe security point of view. Sir, this road
is important fromthe security point of view as
well as for local people too. Will the hon.
Minister be pleasedto state why such impor-
tant road has not been constructed yet?

Sir, through you | wouid like to have one
more information. Some experts are of the
opinion that such roads should not be con-
structed up 1o the border. If such roads are
constructed up to the border, the enemy
might attack us and reach our home. If it is
seenfromthis point of view, the border roads
have been constructed beyond
Badri-Kedarnath. Besides, all the roads on
border are constructed bythe C.P.W.D. When
wars broke out in 1962 and 1965, the con-
struction of abridge over Byasa was decided
and that bridge was completed in 1972 but
this bridge was found inadequate and un-
safe when our tanks had to reach Byasa.
Keeping it in view, our experts of defence
forces willhave to construct these roads and
bridges in co-ordination with CPWD in fu-
ture. The construction of these roads in
remote areas is very important from the
security point of view. Sir, why the important
road from Pithoragarh to Chinese border is
not being constructed and by when it will be
aconstructed?

~
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[English]

MR. SPEAKER: Only the last sentences
are really the question.

SHRI S. KRISHAN KUMAR: If | may
start from the reverse the Border Roads
Organisation has its own implementation
wing and it is totally an in-house operation.
The border roads are not constructed by the
CPWD. Thisisdone as adepartmental work
underthe Border Roads Organisation. So, it
is not done by the CPWD.

As regards Mansarovar road, it is not
with us. Only the road up to Bheeru Nullah
Manu is with us. ltis only a part of the road.

" 1 will not be able to give you the details
because there are many.

As far as Uttar Pradesh is concerned,
we are maintaining nine roads in Uttar
Pradaesh totalling about one thousand kilo-
metres. During the year 1992-93, formation
works are encouraged in 14 kms of G.S.
roads; 14 kms of Agency road; 12 kms of
G.S. roads; 60 kms of Agency road. | have

"the road-wise details of Uttar Pradesh with
me. Twelve under General Staff work and
three under Agency work.

As regards the latter part of the ques-
tion, | have the material here of all the 320
roads. But it you ask for a specific road, |
need time to locate it. | do not think that the

., Speaker will insiston it. I will give itto himin
. writing.

SHRI PETER G. MARBANIANG: Sir, |
would like to inform the Minister that Dantak
agency in Meghalayahasfinished 93 kms of
surfacing of the border roads right from Balat
to Shellah to Dawki. However, five major
bridges are still to be completed. And due to
heavy rain the surface road is eroded and

} . has become not motorable now. May | know
from the Minister when will these major
- bridges be completed by the BRO, Dantak?

SHRI S. KRISHAN KUMAR: Sir, in
eneral | would say that one of the main
bottlenecks or difficulties faced by the Bor-
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der Roads Organisation is the construction
of major bridges. The minor bridges are
done by the Organisation themselves. But
as far as major bridges are concerned, they
are entrusted to contractors, who have to
work in difficult terrain under difficutt condi-
tions. There are a large number of slippages,
disputes with the contractors, etc. lhave with
me a list of bridges which are under various
stages of construction.

If you ask a specitic bridge, then | will
have to locate it. | will give the information to
the hon. Member later.

Around 45 bridges are now under vari-
ous stages of construction. And | have with
me the stages of each as it stands at present.

[Translation)

SHRISUKDEOPASWAN:Mr. Speaker,
Sir, through you I would like to know fromthe
hon. Minister that road from Forbesganj to
Darbhanga is very important road from stra-
tegic point of view. Late Shri Rajiv Gandhi
took this road under package programme.
After that when the hon. Chief Minister par-
ticipated in the meeting called by the Prime
Minister, he discussed about this road. \
would like to know from the hon. Minister
whetherheis considering the construction of
the road from Forbesganj to Darbhanga,
which is situated on Indo-Nepal border? f
so, by when?

[English)

SHRI S. KRISHAN KUMAR: Sir, this
does not come under the Border Roads
Organisation. We deal with northern India
and North Eastern States.(/nterruptions)

[Transiation)

SHRISURYA NARAYAN YADAV: Sir,
thatarealacksroads most...... (Interruptions)

MR. SPEAKER: Please, sit down. All
the Members cannot possibly be accom-
mondated in Question hour.

(Interruptions)
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MR.SPEAKER: Piease sit down. What
‘= going on. Neither you understand rule nor
any other thing. -

SHRI SURYA NARAYAN YADAV: Sir,
we are in great difficulty. We don’t get a
ance even during Zero-hour.

MR. SPEAKER: Please sit down. You
sant to do what you like. it is not good.

SHRI SURYA NARAYAN YADAV: My
question about the border roads is very
important. My area lacks roads most. | have
also the right  to ask
question...... {Interruptions)

[English]

MR.SPEAKER: Surya Narayan Yadavij,
this is very wrong. You are not following the
rules. This is Parliament. You should re-
member it. Please sit down now. Not iike
this. This is very wrong on your part. You are
notfollowing the rules. You do notknow how
to behave in the Parliament. This is not
correct. There are many others who wantto
ask the questions.

(interruptions)

SHRI S. KRISHAN KUMAR: Sir, if you
ailow me | can clarify......

MR. SPEAKER: You cancall himtothe
Office. ifhewantsto carryon like this, Ido not
~oreciate it.

Encashment of Leave

*638. SHRIJAGAT VIRSINGHDRONA:
“lths Minister of DEFENCE be pleasedto
state: A

(a) whether entitlement of leave en-
cashment for Central Government employ-
ees was enhanced from 180 days to 240
days w.e.f. July 1, 1986;

{bj whetherthis enhancement has been
made effective in the arrned forces from the
same date;
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{c) if not, the reasons therefor; and

(d) the steps taken or being taken to
remove these disparity?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU- ¢

- RAL GAS AND MINISTER OF STATE IN

THE MINISTRY OF DEFENCE (SHRI S.
KRISHANKUMAR): (a) The ceiling for accu-
mulation and enchashmentof Earned Leave
in respect of Central Govt. employees gov-
arned by Central Civil Services (Leave) Rules,
1972 was enhanced from 180 to 240 days
w.e.f. 1.7.86 on the recommendations of the
4th Pay Commission. 3

(o) and (c). Armed Forces personnel
are notgovernedbythe aforesaidrules. The
4th Pay Commission did not make any such
recommendation in respect of Armed Forces
personnel. Forthema new formulaforaccu-
muiation andencashment of leave based on
the proposal mooted by the Army Hars has
been implemented w.e.f 30.12.91.

(d) Inview ofthe reply to (b) & (c) above, -
the question does not arise.

[Transiation)

SHRIJAGAT VIR SINGH DRONA: Mr.
Speaker, Sir, the reply to my question clearly
proves that there is a siigﬁ! discrimination
betwesn our armedforces and other Central
Government employees. Since | have been <’
associated with armed forces, | use to meet ~
them and due to this discrimination a sort of*
resentment is growing in their mind which
may be a factor to.demoralize them. We
should not forget that risking their lives our
armed forces fight on borders, while we
including all Members and Minister stay
comfortably in our houses. They protect our
borders and ourcountry. Therefore we should
pay special attention to providing themfacili-
tiss. If the employee of the Central Govern-
mentget anyfacility, the armedforces should
also be treated at par. As the Hon. Minister
has stated in his reply that the Forth Pay
Cormmission had not made any such recom-2
mandation.
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MR. SPEAKER: Please come to the
question.

SHRIJAGAT VIR SINGH DRONA: Sir,
| am coming to the point. As the period of
leave has been enhanced from 180 to 240
days, the same provision has been made for
the Central Police Organisations and
Para—military forces but it has not been
implemented in respect of the armed forces.
Through you | would like to ask the hon.
Minister whetherhe resolves to do away with
this discrimination and disparity? If the
Government intends to .implement these
provisions, by what time it will be imple-
mented in respect of armed forces?

[English]

SHRIS. KRISHANKUMAR: Sir, Iwould
like to categorically refute the opinion ex-
presses by the Member that the Govern-
ment is discriminating against the armed
forces. On the other hand, the Government
is interested within the financial constraints
in making available to the armed forces the
maximum possible facilities because we are
aware of the difficult conditions under which
they serve and their commitment and their
sacrifices to the country. But, we cannot pari
pasu compare any single concession which
is given to the civil sector and make it imme-
diately applicable to the defence sectcr. The
emoluments and service conditions in the
civil services have come under the Central
Government rules whereas the service
conditions of the defence services have
evolved progressively under the various
regulations of the Army. Navy and Air Force
Acts. It is not only impossible but also it is
undesirable from the point of view of the
armed forces to ask for a party in any single
element of these two dispensations because
armed forces have several advantages in
emoluments and service conditions. If Imay
list afew, with your permission, the rank pay,
thetechnical pay, the qualification grant, the
special pay, various allowances relating to
house rent, house construction, electricity
and other charges, school-going children
allowances, remote locality preparation ai-
lowance, annual leave which is double, fur-
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lough leave which is more, group insurance,
rations, canteens, stores, etc. are special to
the Armed Forces. There may be certain
elements in the civil sector where the civil
sector has a particular advantage.

I may also add that even though it was
not immediately given, the Defence Ministry
has, after careful consideration, extended
the enhancedfacility of encashing of Earned
Leave to the Armed Services also. We have
implemented a graded scheme trom
30.12.1991 by which peopie who have ren-
dered fifteen years of service can encash
leave up to 180 cays: with seventeen years
of service, upto 210 days; and with 22 years
of service, up to 240 days.

[Translation)

SHRIJAGAT VIR SINGH DRONA: Mr.
Speaker, Sir, just now the hon. Minister has
said that there is a little problem of finance,
but this problem is in every field so if econ-
omy measures are applied only in defence
services thenitis notgood. Secondly he has
said in his reply te the question that there is
a lot of difference between the service con-
ditions of the Central Government employ-
ees and the personnel Armed Forces. The
later have been provided many benefits.
Keeping in view the circumstances under
which they work as also their service condi-
tions, whatever they are getting is proper
and in my view, facilities available to them
should be further increased. It is your kind-
ness that you have shown some favour to
them. You have provided some additional
facilities also under the service conditions,
but you have made them effective from
30.12.91...... (Interruptions)

[English}

MR. SPEAKER: Please come tc the
question.

SHRIJAGAT VIR SINGHDRONA: {am
coming to the question, Sir.

MR. SPEAKER: You are not coming tc
the question. Many other Members also want
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to ask the questions. You cannot make a
+ speech here.

[Translation)

SHRIJAGAT VIR SINGH DRONA: Mr.
Speaker, Sir, | am asking the question only.
You have admilted that this facility has been
provided to the armed forces too with effect
from 30.12.1991 as the Army Headquarters
hadsentsuch aprcposal. My questionisthat
the decision regarding the Central Govern-
ment employees was taken in February
1990 but it was made effective from Ist July,
1986, then why haven't you implemented
the decision concerning armed forces with
effect from Ist July 1986 which has been
implemented from 30th December, 1991
and if you are going to implement it with
effect from Ist July, 1986, how long weuld it
take to issue orders in this regard?

{English}

SHRIS. KFRISHAN KUMAR: Sir, the
presert leave conversion allowance order
which hadbeanissuedin 1991, is aseparate
scheme and has been sanctioned on differ-
entconsiderations. There is no precedent of
giving retrospective effect to any of these
concessions; allthese are prospective. From
1986, there has been a proposal for giving
this concession to the Armed Forces also.
This was considered at various levels. First,
the Government thought that this may rot be
entertained because we do not want- nordo
the Armed Forces really want - ali the leave
which the Armed Forces have especially in
the border areas, 10 be encashed. We want
tokeepthe youthfuland healthy profile ofthe
Armed Forces. A certain amount of recu-
peration and rest is obligatory, which is inte-
gralto military training, anc we do notwant
at the end of their career, to encash all the
leave and remain in station and not take the
leave. This was the rationals within which
this vsas first objected to. Later on, modified
scheme which is r.ot equal to the civilian
scheme, had tcen sanctioned in 1990-91,
after a great deal of debate anc discussion
Jetween the Army Headquarers and the
‘ Ministry of Defence.
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[Translation)

SHRI AYUB KHAN: Mr. Speaker, Sir,
through you, | would like to bring it to the
notice of the House that the hon Member,
who was asking question just before me was
saying that the morale of our army personnel
goes down. | would like to tell him that the
morale of our army never goes down due to
thesethings and such things do nothave any
effect on them. Our armed forces are the
best in the world. Our army personnel are
working in the pleaces like Siachin and are
protecting ourcountry and our borders round
the clock. | would like to know if keeping all
thesethingsin mind, Governmentintendsto
enhance the facilitics and to increase the
allowances to the jawans when they go on
leave?

SHRI S. KRISHAN KUMAR: Sir, the
operational personnel in Siachen are en-
titled to series of benefits taking into account
the difficult terrain conditions and the high
morbidity and mortality rate there. As re-
gards the second part of the guestion,
postings of the armedforces personnelfrom
hard stations to peace stations are decided
by rotation and that takes care of the hon.
Member's concern expressedin the second
part of the question.

SHRI BHUWAN CHANDRA KHAN-
DURI: Sir, the hon. Minister in his reply, just
now, talked about the qraded system of
leave encashment. He has said that people
with 15—-17 years of service can accumulate
180 days of leave; with 17-22 ;years of
service can accumulate 210 days of leave
and above 22 years of service can accumu-
late 240 days of leave. Thus, it means thata
person having more than 22 years of service
can only avail full encashment of leave and
at the same time persons having less than
15years of cervice cannotencash morethan
180 days of leave as per the old rules. The
logic of having a graded scale is not under-
stood. | request the hon. Minister to please
clarify as to why the army personnel are not
being allov:edto accumulate leave rightfrom
the beginning of their service, like their civil-
iancounterparts.
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SHRI S. KRISHAN KUMAR: The hon.
Member would appreciate the fact that such
concessions, especially the leave accumu-
lation benefit, are somewhat related to the
length of service. The length of service of the
civilian personnel is different. The time of
recruitment is different and the retirement of
the personnel! is different. In the Army the
retirement age is between 35 and 60 years,
depending on the rank. This has been de-
cidedtaking alithese tactors into considera-
tion.

MR. SPEAKER: Now Question No. 639.
(Interruptions)
[Translation}

SHRI ASHOK ANANDRAO
DESHMUKH: Mr. Speaker, Sir, this question
is related to Defence Forces.

MR. SPEAKER: You, please ask the
supplementary, | will give you a chance.

SHRI ASHOK ANANDRAO
DESHMUKH: lamtalking aboutthe national
interest. Proceedings are being telecast by
Doordarshan, therefore, this question should
not be allowed to be asked inthe House or if
question has to be asked, then TV telecast
should be stopped. lamnot objecting as Shri
Shahbuddin has asked the question but this
question relates to the
defence...... (Interruptions)

SHRI NITISH KUMAR: It is a part of
general knowledge. What are you
talking?...... (Interruptions)

MR. SPEAKER: Please sit down. | will
tell him
(Interruptions)

SHRI ASHOK ANANDRAO
DESHMUKH: This is secret information
...... (Interruptions)

SHRI NITISH KUMAR: No such infor-
mation has been asked in it which might
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infringe the secrecy of our
defence...... (Interruptions)

MR. SPEAKER: The entire proceed-
ings of this House are held publicly. At pres-
ent anybody may note down the proceed-

ings and may hand over to
anybody...... (Interruptions)
SHRI ASHOK ANANDRAO

DESHMUKH: The question hour is being
telecast. This information may go outside
thecountry......(Interruptions)

[English)

MR. SPEAKER: | willdeal with this. You
please sit down. | am allowing the question.
Why are you prevailing upon it?

[Translation)

SHRIBRISHINPATEL: Let his remarks
be expunged.

MR. SPEAKER: Thera isno need atall
toexpungeit...... (Interruptions)

[English)

MR. SPEAKER: Please take your seat.
Letus understandthat allthe proceedingsin
the House are public proceedings. There are
members sitting in the gallery. There are
press people sitting in the gallery. Every
word which is said and spoken here is pub-
lished. If it is shown on the T.V. also, it is not
going to affect any secrecy of the Defence
Ministry. Members may understand this.

(Interruptions)
SHRI CHEEDI PASWAN: * (Interrup-
tions)
[English]
MR. SPEAKER: This does notformpart

of the record.
(Interruptions)

*Not recorded.
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MR. SPEAKER: It is not forming part of
the record

(Interruptions)
MR. SPEAKER: Will you take yourseat?
(Interruptions)

SHRIAMAR ROYPRADHAN: Sir, these
are aspersions because he has challenged
the Chair.

SHRI ASHOK ANANDRAO
DESHMUKH: lam not challenging the Chair.
| respect the Chair. | respect the people of
this country.(Interruptions)

MR. SPEAKER: | wiil look into it. It is a
question ot understanding, it is not a ques-
tion of challenge. yes, you carry on.

[Transiation}

SHRI NITISH KUMAR: How has the
Congress embraced a communal
person...... (Interruptions) :

[English]

SHRI P.M. SAYEED: Sir, it should not
form part of the record.

MR. SPEAKER: Piease take your seat.
| want to warn the Members that this TV
understands the intelligence of all of us over
here also!

Cantonments and Military Stations

*639. SHRISYED SHAHABUDDIN: Will
the Minister of DEFENCE be pleased to
state:

(a) the number of cantonments and
military stations inthe country at present with
their total area separately for cantonments
and military stations;

(b) the difterence between cantonments
and military stations in terms of the military-
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civilian ratio among the residents, land use
and provision of muncipal service;

(c)whether it is proposed to abolish the
cantonments to convert them into military
stations; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATY-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHAN KUR): (a) to (d). A statement is
laid on the Table of the House.

STATEMENT

There are 62 Cantonments and 299
Military Stations, covering 1,89,706
acres and 2,53,478 acres respectively.

2. Cantonments and Military Stations in
peace areas are towns designed to
house troops along with their families.
Cantonments are stations notified un-
der the Cantonments Act 1924 for pur-
poses of Local Self Government. Mili-
tary Stations are not so notified. The
support services like up-keep of roads,
disposal of garbage, water supply,
sewarage services etc., are done in
Cantonments by the static civilian popu-
lation under the Cantonment Boards.
These functions are performed by the
concerned Station Headquarters in
Military Stations.

3. There is no fixed ratio of Military and
Civil population in Cantonments or in
Military Stations. There is no supporting
civilian population in Military Stations
and the minimum essential civilian staff
for support services are employees of
the Central Government.

4. Thereisnoproposalto abolish Canton-
ments.

SHRI SYED SHAHABUDDIN: Mr.
Speaker, the reply givenby the hon. Minister
makes a clear conceptual and functional
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distinction between a cantonment and a
military station. In fact, to the best of my
knowledge no cantonment has been estab-
lished in the country since the early sixties
while Defence iands have increased four-
fold since 1960 and now occupy over 22 lakh
acres. Sir, inmany cases tha civilian popula-
tion in some cantonments has increase
considerably. In fact, in some cases it has
become the majority of the population and
some neighbouring towns or villages have
also expanded and merged into the contigu-
ous cantonments.

So, my question, Mr. Speakaer, is this:
(a) whetherthe Government have made any
efforts to demarcate the areas of civilian
concentration which are not in military use;
and (b) whetherthey shall divest themselves
of the administrative and municipal respon-
sibilities with regardtothose areas and hand
overthose eareastothe State Governments
or the Union Territory Administrations con-
cerned on mutually agreed terms.

SHRI S. KRISHAN KUMAR: Sir, part of
the hon. Member’s observation is incorrect.
Six cantonments are established after
1947 .(Interruptions)

SHR! SYED SHAHABUDDIN: | said,
after 1960.

SHRI KRISHAN KUMAR: After 1960,
the Ajmer cantonment was established in
1962.

Sir, the cantonments are administered
by our Cantonment Boards. The evaluation
of the cantonments has taken place in the
past and it is true that many of the canton-
ments, in fact all the cantonments, have a
civilian segment that distinguishes or differ-
entiates the cantonment from the military
station. Sir, in the process of evaluation of
the cantonments where the civilian areas
could be scientifically excised from the can-
tonments, the process of excision has taken
place in the past. Now, | appreciate and |
agree with the hon. Member that there are
certain concerns on the part of the civilian
population especially in relationtotheirbulid-
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ings getting dilapidated and sanctions are
difficult to obtain, they are not getting suffi-
cient services and so on. On the other hand,
it is very essential that the character of the
cantonments is maintained; they are, if imay
say so, islands of urban sanity, they are well
maintained, better planned and the Govern-
ment has no intention whatsoever to detract
fromthe characterof the cantonments inthe
country. The process of excision, if any, of
civilian areas is a continuous process, we
canlook atit on acase-to-case basis. Butthe
entire question of management of the can-
tonments is being reviewed by the Ministry
andthe decision will be taken for safeguard-
ing the character of the cantonments and at
the same time removing the minor irritants
which are being faced by the civilian popula-
tion.

SHRI SYED SHAHABUDDIN: Sir, my
second supplementary is with regard to the
defence lands which have been declared as
surplus. Due to the change of defence strat-
egy as waell as security perceptions, there
are certain defence properties which have
been abandoned or which have been de-
clared surplus. Forexample, there are some
airstrips relating to World War li which are no
longer in use. My question is whether the
Govemment proposes to develop these
areas and if so, for what purposes and if the
Ministry of Defence is not in a position to put
them to any useful purpose, then are they
prepared to hand them over back to the
State Governments orthe Union Territories?

SHRI S. KRISHAN KUMAR: Sir, of the
total of about two lakh acres of defence lands
available with the Defence Ministry, various
forces, namely, the Army and the Air Force
have been making a continuous assess-
ment and review of the defence lands and
finding out if any other defence lands are
surplus and these resources and the capitai
can be put to greater productive use, espe-
cially in the context of the constraint on the
Defence budget | would like to mention here
that no land within the cantonment has yet
been found surplus.(/nterruptions)There is
an apprehension in the media. The surplus
land which has been progressively found as

'
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surplus mainly consist of old firing ranges,
old camping ground, abandoned airtields
etc. We have arough idea and | would like to
again say that these lands, after proper
identification, will be first offeredto the Central
Govemment, then the State Government,
central public sector undertakings, munici-
palities and other organised institutions and
only as a last resort, they will be put to
auction in which case private people can bid
for it and develop it.

[Translation)

SHRI DATTA MEGHA: The civilian
people have been living in cantonments. |
am specially talking about Kamthee area.
Kamthee area and cantonment area which
comes under Nagpur division of Maharash-
tra. It has come so much under civilian
population thatinthe recent pastthe military
personnel staged a march past outside the
cantonment area, beat the people and man-
handled them. Such things and more over
the military laws create problems for the
civilians. Such things happened in Nagpur
due to personal dispute. The civil area and
the military area have been joined together.
This area should be separated, specially
keeping in view the fact that the military
battalion had beaten the people of Kamthee
in Nagpur. Of course, itwas notfairandthere
were police cases t00. Such quarrels take
place between the civilians and the military
personnel. What action would you take about
it and have you any plan to separate the
civilian populationfromthe cantonmentarea?

SHRI S. KRISHAN KUAMR: Sir, the
civilian population as well as the cantonment
population are living side by side andthere is
civilian papulation inside the cantonments
also. The Government is aware of certain
recent incidents in the cantonments and the
envirous mentioned. There have been cer-
tain incidents and the Army have ordered an
inquiry into it and on the basis of the inquiry,
further action will be taken.

SHR BASU DEB ACHARIA: Sir, the
Government of West Bengal had sent a
proposal four years back to take over an
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unutilised defence land to create infrastruc-
ture for industrial growth. In my district of
Purulia of West Bengal, one airstrip was
constructed during the Second World War
and afterthe Second World War, that strip is
not being used by the Armed Forces and the
entire land is now lying unutilised. So, |
would like to know whether the Government
will consider the proposal of West Bengal to
hand over the land, the Chadra airstripin the
Purulia district of West Bengal, to the State
of West Bengalfor creating infrastructure for
industrial growth.

SHRI'S. KRISHAN KUMAR: There is a
welllaid down procedure by whichthe Armed
Forces declare any part of their land as
surplus. This will be after taking into consid-
eration their present operational require-
ments as well as projects inthe offing and the
future requirements. After this process is
gone through and the Defence land is de-
clared surplus, itis offeredtirstto the Central
Government, State Government and so on.

We have no objection on principal to
consider the request of the West Bengal. But
we have to go into the details. The hon.
Member’s suggestion will definitely be looked
into.

WRITTEN ANSWERS TO QUESTIONS

Kharepatan to Sawantwadi Stretch
of N. H.No. 17

*637. SHRISUDHIR SAWANT: Willthe
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether Khare Patan to Sawantwadi
stretch of National Highway No. 17 is in
perpetual state of disrepair for money years;

(b) the details of the steps taken by the
Govemment to repair and widen the road to
four Iar_\es and strainghtenu the curves on
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the aforesaid portion of the road; and

(c) the funds allocated for the purpose
during 1991-92?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) No, Sir.
National Highway No. 17 is maintained in
traffic worthy condition within the availability
of funds.

(b) Presently there is no proposal for
four lancing or straightening of curves in this
reach. However, to improve the condition of
the road, rehabilitation of existing cement
concrete Pavement in 17 Km. length was
sanctioned ir 1990-91 for Rs. 220.87 lakhs.

(c) Rs. 20.00 lakhs were allocated dur-
ing 1991-92 forthe above mentioned works.

Goods for Export to Russia

*640. SHRI R. SURENDER REDDY:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether manufactured goods worth
over Rs. 400 crores meant for exports to
Russia are piling up following the recent
changes introduced in banking norms and
currency regime;

(b) whether the manutacturers have
represented to the Government in this re-
gard;

(c) if so, the steps being taken to clear
off the export goods; and

(d) the time by which decision in this
regard is likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). With the
dissolution of the Soviet Union, India has
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been making efforts to enter into trade rela-
tionships with all the newly independent
Republics.

The Trade Protocol for 1992 between
Indiaandthe Russian Federation was signed
on the 22nd of February,1992. A banking
arrangement has been entered into between
the Reserve Bank of India and the Russian
Bank of Foreign Trade. However, the Rus-
sian Bank has as yet not started issue of
Letters of Credit for imports of goods from
India. Russian exportsto India have also not
beguntotake place as yet. Inthe absence of
Rupee generation arising out of Russian
exports to India, Indian exports to Russia
under the new Protocol are yetto materialise
in asubstantial measure. Some representa-
tions have been received from India export-
ers in this regard.The matter has been
brought to the attention of the Russian
Government who have been urged to begin
supplies of commodities and raw materials
as per the Trade Protocol to India so that
Indian exports can also take place.

Caustic Soda Flakes

*641. DR. RAMESH CHAND TOMAR:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether the caustic soda flakes/
solids/lye are being imported at present;

(b) if so, the quantity improved during
1989-90, 1990-91 and 1991-92;

(c) whether these items are exported
also;

(d) if so, the quantity of each item ex-
ported during 1990-91 and 1991-92;

(e) whetherthe Government propose to
provide additional incentives for export to
caustic soda; and
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() it, so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) to (d). In terms of
the Export and Import Policy, 1992-97, im-
portand export of caustic soda flakes/solids/
lye is freely ailowed.

A detail indicating the imports and ex-
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ports of the item, both quantily and vaiue-

. wise, during the period from 1986-87 to
"1988-89 for which data is available, is given

in enclosed statement.

(e) and (f). With a view to providing
incentives to the exporters 40% of the export
proceeds are converted into indian rupees
atthe official rate and the balance 60% atthe
market rate.
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Qty. in Tonnes
Value in Rs. Lakhs.

= 37,948 1042.44

IMPORTS
Sl. No. . Description of items. 1986-87 1987-88 1988-89
Qty. Value. Qty. Value. Qty. Value
1 2 3 4 5 6 7 8
Sodium hydroxide
(Caustic Soda)
1. Flakes 10,780 131.70 12,904 201.87 2,677 178.26
2. Other than Flakes 26,316 237.45 34,372 358.11 141 12.62
3. Sodium hydroxide in 31,875 235.22 -

aqucous solution
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Export of Coarse Grains
*642. SHRi DIGVIJAYA SINGH: Wili
. the Minister of COMMERCE be pleased to
state:

(aj the details of the coarse grains
exported during 1990-91 and 1991-92; and

(b) the amount of foreign exchange
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earned therefrom?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSIHID): (a) and (b). The quanti-
ties of coarse grains expoited during 1990-
91 and 1991-92 (April to December, 1991)
and foreign exchange eamed therefrom are.
as under:—

April '90-March ‘91

April '91-Decermnber 1991

Quantity Value Quantity Value
(MTs) (Rs./Lakhs) (MTS) Rs./Lakhs)
~ Coarss Grains 7300 277 8847 413

Loan Assistance from Intemational
Financial Institutions for Roads and
Bridgss

*643.  SHR!MATIKRISHNENDRA
KAUR (DEEPA):
SHRI CHETANP. S.
CHAUHAN:

Willthe Minister of SURFACE TRANS-
PORT be pleased to state:

(a) the names of the international finan-

cial institutions which provided loan assis-

" tance for construction of bridges and roads

in the country during 1989-90, 1990-91 and
1991-92;

(b) the amount of assistance provided
by each of these institutions, year-wise; and

(c)the time scheduled for compietion of
these projects?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) During this
period, loan assistance from Azian Develop-
ment Bank and World Bank was availed for
the development of National Highway and
State Highway projects.

{b) The loan assistance reimbursedfrom
the World Bank and Asian Development
Bank during this period is:

Year Asian Development Bank Worlkd Bank
(US $ in Millions)

1989-90 0.181 28.204

1990-91 20.537 1€.068

1991-92 56.673 27.638




63  Written Answers

(c) Expectedtime schedule for comple-
tion of works under the concerned World
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Bank/ Asian Development Bank loans is as
under:

(i) World Bank First Loan Dec., 94

(i) ADB First Loan Dec., 94

i) World Bank State Road Loan June., 96

(iv) ADB Second Loan Dec., 96
[Translation) rubber are still under discussion with the .

Price Fixation of imported Rubber

*644. SHRIBALRAJPASSI:
SHRIDEVI BUX SINGH:

Wiil the Minister of COMMERCE be
pleased to state:

(a) whether the Government have car-
ried out any study on price fixation of im-
ported rubber and its quality;

(b) if so, the details and the outcome
thereof;

(c) whether there is any disagreement
between the tyre industry and the State
Development Ccrporation on the above is-
sue;

(d) if so, the details thereof and the
reasons therefor; and

(e) the steps proposed to be taken by

the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) and (b). Govern-
ment has not carried out any study on price
fixation of imported rubber and its quality.

(c) to (e). Terms, including price, of
STC'’s offer for sale of imported stocks .of

industry.
[English]
Production of Cioth in NTC Mills

*645. SHRI PARASRAM BHARDWAJ
Willthe Minister of TEXTILES be pleased tc
state:

(a) the targets, if ary, fixed and the
actual production of cloth in each of the
National Textile Corporation mills during each
of the last three years, unit-wise;

(b) the details of modernisation and
raticnalisation plans for NTC mills; and

(c) the extent of loss incurred in each of
NTC mills during each of the lastthree years?

THE MINISTER OF STATE IN THE'
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) Statement-A showing the year-
wise and mill-wise production of cloth of NTC
mills vis-a-vis targets is attached.

(b) The Eighth Plan proposals of NTC
envisages investment of Rs. 532.73 crores
on modernisation and Rs. 689.67 crores on
labour rationalisation.

(c) Statement-B showing the mill-wise
profit/loss of NTC mills, during 1988-89 to\‘
1990-91 is attached. ’
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Smuggling of Taxtiles

*646. SHRI GirtDHARI LAL BHAR-
GAVA: Will the Minister of FINANCE be
pleased tc state:

{a) whether the Government have re-
ceived any representations to curb the
smuggling of synthetic textiles, both yarn
and fabrics inio the country,

{0 4 su, 2 duilic ihvreot:

(c) whe raaciion o the Government
thereto; and

(0} the sieps taken/proposedto be taken
by the Government in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a} ic {d). Representations
have beeri received in the past about smug-
gling oi synthetic textiles into the country.
Theugh indian manufactured synthetic tex-
tiles compatre favoraple in quality, print and
taxtur with impofted ones, they are more
expensive dus to various factors such as
lack of economies of scale, higher energy
cost, efc.

The Governinenthas, however, permit-
ted setting up of new factories and expan-
sior: of the existing capacities {or the manu-
faclure of polyester fibre and polyester yarn
‘0 enable the mianutacturers to achieve the
aconomies of scale thereby reducing the
ost of manufacture and hence the incentive
‘or smuggling.

The anti-smugeling drive has alsobeen
ntensified sirvftaneously and closs co-
ydinatian is being maintained between all
he agencies concerned with the detection
ind prevention ¢f smuggling.

APHIL 10, 1992
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[Transiation)
National Highways in Madhya Pradesh

*647.SHRIANAND AHIRWAR: Wilithe
Minister of SURFACE TRANSFORT be
pleased to state:

(a) the details of the proposals seni by
the Government of Madhya Pradesh during
1991-92 for the development of Naticnal
Highways;

(b) the number of the proposais ac
corded approval; and

(¢) the amount of the proposals ac-
corded approval; and

(djthe amount released, proposai-wise ;

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR! JAGDISH TYTLER): (a) to (c}. Gov-
ernment of Madhya Pradesh had sent 43
proposals for development of National Higi:-
ways during 1991-92. Out of these, 20 giu-
posals amounting to Rs. 109.045 crores
were approved. Ncamountwas releasedfor
these works during 1991-92, since by end of
March, 1992, actual execution of tha works
had not commenced.

Invesiment from Mutual Funds

*648. SHRIKASHIRAM RANA.
SHRI ARJUN SINGH YADAV.

Willthe Minister of FINANCE be pleased
to state:

(a) the amount collected by the naticn-
alised banks under mutual funds scheme
during the last three years;

(b) thie amount of investment made out
of the fund, State-wise; and
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{c) the steps taken by the Government
16 make the investments inthe States as per
the collesiions?

THE MINISTER OF STATE !N THE
MINISTRY OF FINANGE (SHRI RAMESH-
WAR THAKUR): (a) to (c). The amount col-
‘ected by Mutual Funds sponsored by na-
tichaiisedbanks duringthe last three calender
years was about Rs. 4655.5 crores. The
resgurces raised by mutual funds are in-
vested in capital market securities such as
shares and debentures and money market
instruments. Most of these instruments are
not Stat specific, hence amount oi state-
wise investment made out of ihe resources
mebilised cannot be given. Mutual Funds
adorpt their own strategy in the matter of
investment based ontheircommercial judge-
ment. itis notintendedto regulate state-wise
deployment of funds collected by mutual
funds.

Ships for Andaman and Nicobar
Islands

*649. SHRI MADAN LAL KHURANA:
Wilithe Minister of SURFACE TRANSPORT
be pleased to state:

(a) the total number of ships required
between Andaman & Nicobar Islands and
the mairland;

{b) the number of ships operating there
at present; and

(c)the steps being takento meet the full
requirermient of ships in order to solve the
problems faced by the peopie of Andaman
and Nicobar Island?

THE MIMSTER OF STATE N THE
MINISTRY OF SURFACE TRANSPGRT
{SHRI JAGDISH TYTLER): (a) As pe: the
assessment of Andaman & Nicobar Admn.
the minimum number of passenger vessels
required for catering to the passenger traffic

CHAITRA 21, 1914 {SAKA)

Written Answers 114

movement on the mainland-Andman & Nico-
bar islands sector is four.

(b) and (c). Two passenger-cum-cargo
vessels are available for operaticn on main-
land-Andman service. Gut of this, one ves-
sel namely M. V. Nicobar has been tempo-
rarily withdrawn for operating the Haj service
andthis vesselis expected to resume opera-
tions on mainland-Andaman sector by end
August, 1892. One new passenger-cum-
cargo vessel namely M. V. Nancowry has
been deliveredin Poland on 31.3.92 andthis
vesselis expected to commence operations
on the mainland-Andaman sector by early
May, 1992. Another passenger-cum-cargo
vessel, identical to M. V. Nicobar and M. V.
Nancowry is on order with a Polish Shipyard
but the delivery ¢i the vesse! is uncertain.
Besides, in the Eighth Plan, A&N Admini
stration has proposed reconditioning of thi
passenger-cum-cargo vessel M. V. Akba
for operation for anotherten years and plac
ing orderfor one new passenger-cum-carg:
vessel with capacity to carry 1200 passen
gers and 1500 tonnes of cargo.

{English]
Employment in Handicraft Sector

*650. SHRI PRATAPRAO B
BHONSLE: Will the Minister of TEXTILES
be pleased to state:

(a) whether some steps are envisagec
to give greater thrust on empioyment ave:
nues in the handicraft sector; and

(b) it so, the details thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF TEXTILES (SHRI ASHOK
GEHLOT): (a) and (b). The handicrafts in-
dustry is essentially employment intensive
and export-oriented. The 8th Plan for the
handicrafts sector aims to enhance the
opportunities of income and employment
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from crafts as an economic activity. In order
to accomplish the objective, a greater thrust
has been accorded to an integrated ap-
proach encompassing various measures
intended for the development, expansion
and sustaining of production of handicrafts
with an emphasis on design and technologi-
cal development, surveys and studies, and
innovative marketing strategies. A concept
of craft development centres in identified
craft pockets has been introducedto provide
a package of inputs including design guid-
ance, raw material, commonfacility services
efc. to a cluster of artisans under a single
umbrella. To upgrade existing skills and to
develop new skilled hands, a scheme of
training has alsobeenin operation. A special
programme has also been launched for
revival of the languishing crafts.
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U. S. AID

*651. SHRIRAMNARAIN BERWA: Wil
the Minister os FINANCE be pleased to
state:

*

(a) the details of US aid to India during
the last three years;

(b) whether US aid has reduced sub-
stantially during the above period;

(c) if so, the reasons therefor; and

(d)the projects likely to sufferas aresult
thereof? ’

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKURY): (a) U. S. AID assistance
authorised during the last three U. S. Fiscai
Years (October to September) are zs tol-
lows:—

US FY 1990 US FY 1991 US FY 1992
(Oct. 89 to .(Oct. 90 to (Oct. 9i to
Sept. 90) Sept. 91) Sep. 92)
(Estimated)
Deveiopment 215 20.9 22.0
Assistance
Title Il 94.0 77.1 . 76.0
115.5 98.0 98.0

Besides US $ 98.00 million to be pro-
videdinFY 1992, US $ 25.00 million worth of
edible oil is likely to be made available under
Title I PL 480 Programme.

(b) No, Sir.
(c) Question does not arise.

(d) None.

Tenth Finance Commission

*652. SHRI SHARAD DIGHE: Will the
Minister of FINANCE be pleased to state:

(a) whetherthe Governmentpropose to
constitute the Tenth Finance Commission;

(b) if so, the time by which the same is
likely to be constituted;

(c) the progress made so far in this
regard,;
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(d) whetheranyterms of reference have
been formulated; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) and (b). Yes, Sir.
The Tenth Finance Commission is to be
constituted not later than 17th June, 1992.

(c)to (e). Preliminary action has already
been initiated and an informal Study Group,
with representatives of Ministry of Finance,
Planning Commission and Officers of six
State Governments, has been constituted
for suggesting the terms of reference forthe
Commission.

RBI Committee on Urban
Cooperative Banks

6824. SHRIRAMPRASAD SINGH: Will
the Minister of FINANCE be pleased to state:

(a) whether a committee of Reserved
Bank of India examined the issue of expan-
sion of Urban Cooperative Banks' network
all over the country;

(b) if so, the terms of reference of the
committee;

(c)thefindings of study andthe financial
position of the Urban Co-operative Banks
registered and operating in Delhi under the
Delhi Cooperative Societies Act; and

(d) the control of Reserve Bank of India

over these banks to ensure safety of the.

depositors particularly that of Cooperative
House Building and Group Housing Socie-
ties?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b) Reserve Bank of India
(RBI) has constituted a Committee under the
Chairmanship of Shri S. S. Mara the to
review the policy relating to licensing of new
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Urban Cooperative Banks and other related
matters. The terms of reference of the
Committee are given below:—~

1. To review the present policy of
Reserve Bank of India in regard to
licensing of new Primary Urban
Cooperative Banks.

2. Toexaminewhetherdifferent crite-
ria need to be laid down for organi-
sation of banks in States which are
advanced in urban cooperative
banking as compared to States
where the facilites have not yet
developed.

3. Toconsider whether primary credit
societies which have attained via-
bility norms should be recognised
as urban cooperative banks and if
so, the conditions which should
govern such recognition.

4. To examine whether the viability
norms presently prescribed particu-
larly in regard to capital adequacy
need upward revision

(c) The Committee has not submitted its
report. There are 14 Urban Cooperative
Banks functioning in Union Territory of Delhi
atpresent, besides 2 banks which are under
liquidation. The financial position of Urban
Cooperative Banks in Union Territory of Delhi
as on 30.6.1991 is given below:~

(Rs. in lakhs)

Paid-up Capital 653.01
Reserves 6404.96
Deposits V 8607.10
Borrowings 13.75
Loans & Advances 4860.45

(d) The functioning of Urban Coopera-
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tive Banks is controlled by Cooperative
Department of the State concerned as well
as RBI. The control of FBI is exercised
through its reguiatory, supervisory, cpera-
tional and promotional functions. One of the
objectives of the control is safe guarding the
interests of depositors of these banks. Dur-
ing the course of inspection of Urban Coop-
erative Bank conducted by RBI and audit
done by the Cooperative Depaitment, nec-
essary records/books of accounts etc. are
checked keeping the above peint in view.

Vioiation of R. B. \. Directives by
Commercial Banks

6825. SHRI GEORGE FERNANDES:
Willthe Minister os FINANCE be pleasedto
state:

(a) whether the commercial banks are
tlouting directives of Reserve Bank of India
regarding aperation of post shipment export
credit denominated in foreign currency at
internationa! interest reads as reported in
the ‘Economic Times' dated 29.1.1992;

(b) if so, the details thereof; and
(c) the Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) The Reserve Bank of Indiahave
reportedthatthey have not come across any
case of violation of their instructions in re-
gard to US Dollar Denominated Post Ship-
ment Export Credit.

(b) and (c). Do not arise.
Checking of Baggages of Passengers

6826. SHRIMOHAN RAWALE : Willthe
Minister os FINANCE pleased to state:

(a) whether the baggages of passen-
gers travelling from Bombay to Delhi by Air
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India flights are checked at the airport while
boarding the plane;

(b) if not, the reasons therefor; and

(c) the measures proposed to be taken
in this regard to avoid any mishap?

THE MINISTER OF STATE IN THE
MINISTRY FINANCE (SHRIRAMESHWAR
THAKUR): (a) Yes, Sir.

(b) and (c). Does not arise in view of
repiy to (a) above.

[Transiation)

Loss of Excise Duty Due tc lllegal
Manufacture of Television Sets

6827. SHRI DAU DAYAL JOSHI: Will
the Minister of FINANCE be pleasedto state:

(a) the extent of annual loss of excise
duty to the Government due toillegal manu-
facture of television sets;

(b) whetherany drive has been launched
to streamline the functioning of all the Collec-

torates of Central Excise to check evasionc’,

excise duty;
(c) it so, the details thereof; and
(d) the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAME SH-
WAR THAKUR): (a) It is not possible to
estimate the extent of loss of excise duty
suffered by the Government due to illegal
manufacture of television sets, as such
manufacture is a clandestine activity;

(b) to (d). Pursuant to the directions
issued by Central Board of Excise & Cus-
toms in November, 1991, the Collectors of
Central Excise launched a concerted anti

el
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evosiondrive by organising transit checks,
surprise visits to suspect units, critical study
of price lists and classification lists of eva-
sion-prone commodities, stock challenges
and effective audit of MODVAT accounts. As
a result of these efforts additional excise
duty evasion of over Rs. 40 crores has been
detected during the period November, 1991

to February, 1992.

A specific Circular was also issued in
January, 1992 to alert field formations re-
garding evasion of duty by T. V. manufac-
tures. One major case of evasion cf Central
Excise duty by T. V. manufacturer was de-
tected in February, 1992 and an amount of
about Rs. one crores has been realised in
the said case.

[English}
Insurance by LIC in Kashmir Yalley

6828. SHRI BHUWAN CHANDRA
KHANDHRI: Wil the Minister of FINANCE
be pieased to state:

(a)whether insurance is notbeing given
in to the houses belonging to Kashmir
Families, which were constructed with the
help of Life insurance Corpn. loan and later
" on burnt to ashes by terrorists in the State;

(b) if so, the reasons therefor;

(c)whetherthere is any proposalto give
full irsurance cover to all such affected
loanies or exempt recoveries from them;

(d) if s0,'the details thereof; and

(e) if not, the reasons therefor?
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Wiitten Anéwers 122

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRi DALBIR
SINGH): (a} The Houses constructad with
nelp of loans-from LIC are moitgaged with
the LIC and are fully insured which includes
insurarice against the terrorist risk.

(b) Does not arise.

(c) to {8). There is no proposal before
the LIC for exempting reccveries of loans
and advances. No such sxemption is pos-
sible because LIC, being a public financial
institution, has to work on commercial prin-
ciples.

Joint Ventures

6829. SHRIBAPUHARICHAURE: Will
the Minigter of COMMERCE be pleased to
state:

{(a) the names of the couniries with
which india have set upjcint ventures during
1991-82 and preposs to sst up during 1992-
93,

(b) the fieids in which suich [oint ven-
tures have baenr set v orara propasedtobe
set up; and '

(c) the other details of such joint ven-
tures?

THE DEPUTY MIMISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MANKHURSHEEDY): (2} 1o {c). A Statement

" ofjointventure proposais approved between

1.4.91and 31.3.22isenclosed. Noproposal
have yet been cleared for 1992-93.
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Brand Namaes of Products for Export

6830. SHR! B. DEVARAJAN: Wili the
Minister of COMMERCE be pleasedto state:

(a) whetherths Government propose to
develop its cv:m brand nambs of the products
which are axported in large quantities; and

(b} if so, the details thereof and the
reasons theretor ¥

‘THE CEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MANKHURSHEED): (a) and (b). To popula-
tion various brands of Indian spices and to
project “Indianness” and “Guality” the Spice
Board has iaunched a “Brands Promotion
Scheme”.

As regards raw coffee exports, the
Coffee Board had made an attempt to brand
the raw coffee exparts with the introduction
of a new grade ‘Mysore Nuggets EB'.

I trie case of tea, logo campaiqus of
Assamand Darjeeling teas are being carried
out in sevaral countries.

Deamess 2 llowance ic Central Govern-
ment Employees.

66831, SHRI J. CHOKKA RAO. Wil the
Minister of FINANCE be pleased to state:

(a} whether the Centra! Governmaent
emplcyees who were drawing the basic pay
less than Rs. 3,500/- had bsen granted
Deamess Aliowance at the rate of 9 parcent
fromiJuly 1, 1991;

(b) whether the said increase ir: Dear-
nese Aliowance Is allowed 10 be drawn by
the amgpioyess concerned wher their pay is
_raised s:tbssquently above Rs. 3,500/~ as a
result of promotion or earning of increment;

_ (c) it not, whethar the Government are
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consideringto allow such employees to draw
the Dearness Allowance at the same rate
since they were sligible for the same at the
time of sanction; and

{d) the steps taken for payment of in-
staliment of Dearness Allowance due to the
Central Government employees w. e. f.
January 1 19927

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) In tact, 9% was
the increase in the Dearness Allowance al-
lowed from 1.7.91 in respect of employees
drawing basic pay upto Rs. 3500/- per month
and not the amount of Dearness Allowance
as such. Further, orders granting additional
instaiments of Dearnes allowance due from
1.7.51inrespect of employees drawing basic
pay above Rs. 3500/~ per month and from
1.1.92 in respect of all Central Government
employees have since been issued.

(b} to (d). Do not arise, in view of (a)
above.

Amendment to Motor Vehicles Act,
1988

6632. SHRI P. C. THOMAS: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) whather the provisions in the Motor #

Vehicles Act, 1988 debars the claimants to
fite claime after the expiry of twelve monthyof
the accident;

(b) if so, whether the Government have
received any reprasentations to amend the
Motor Vehicles Act, 1988 in this regard; and

(c) it sc, the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT

-
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{SHRIJAHDISH TYTLER): (a) Yes, Sir.

(b) Yes, Sir.

(c) The provisions of Sections 158 (6)
and 166 (4) of the Motor Vehicles Act, 1988
give sufficient flexibility to the Claims Tribu-
nalsto acceptclaimsforcompensationunder
the Moter Vehicles Act. Government are
also not aware of any case where in a claim
for compensation has bean rejected on
account of the delay in filing the claim.
Govermnment therefore, do not consider it
necassary to make any amendment to the
existing provisions of the Metor Vehicles
Act, 1988 in this regard.

Remittances of Forelgn Exchange

6833. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of FINANCE be
pleased to state:

(a) whether ir the Budget Speech for
1991-92,the Government had declared that
the scheme of remittances in foreign ex-
change would come into immediate effect
while it was made applicable from a latter
dats notified by the Government;

(b) the amount of foreign exchange
remittances received in between the period
of declaration of the scheme in the Budget
and the notification of tem implementation;

(c) whethei the Government have re-
coived reprasentations to bring those remit-
tances withinthe umbrella of the Remittance
of Foreign Exchange and Investment in
Foreign Exchange Bonds (immunities &
Exemptions) Act, 1991; and

(d)if so, the decision taken by the Union
Govemmentiherson?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): {a) and (b). Although the
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introduction of the Remittances in Foreign
Exchange Scheme was announced in the
Budget Speech of the Finance Minister on
24th July, 1991, the Scheme came Into
operation with effect from 18th September,
1991 when it was notified under the Remit-
tances of Foreign Exchange and Invastment
inForeign Exchange Bonds {immunities and
Exemption) Act, 1981. Thus no remittances
couldbe received under the Scheme priorto
18th September, 1991.

(¢) and (d). Some requests wers re-
ceived by Governmen! Reserve Bank of
India for giving retrospective effect to the
said Scheme. However, it was not found
possible te entrain such requests In view of
{a) and (b) above.

[Translation]

NHB'S Assistance for Construction of
Houses in U. P.

6834. DR.LAL BAHADUR RAWAL: Will
the Minister of FINANCE be pleasedto state:

(a) whetherthe National Housing Bank,
Bombay has provided refinance facilities to
Uttar Pradesh State Agricultural Rural De-
velopment Bank for the construction and
repair of houses;

{b) if so, the amount of loans provided
by the National Housing Bank;

(c) whethar the Government of Uttar
Pradesh has utilised this amount;

{d) if so, the detaiis thereot; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a} Yes, Sir. National “ousing Bank
(NHB) has formulated a Scheme for sub-
scription to Special Rural Housing Deben-
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tures (SRHDs), in terms of which NHB sub-
scribes to SRHDs floated by Agricultural and
Rural Development Banks, covering thri
entire lending to rural housing under the
scheme againstguarantee of the concerned
State Government.

(b) National Housing Bank has reported
thatit has sofarsubscribed Rs. 899.50 lakhs
towards SRHDs floated by Uttar Pradesh
Agricultural and Rural Development Bank
(UPARDB). Besides this, NHB has also paid
Rs. 100 creres to UPARDB specifically for
housing loans to the victims of the recent
earthquake in the hilly regions ot Uttarkashi
as ad hoc payment.

(c) to {e). interms of NHB scheme, the
housing loans are first disbursed by ARDBs
andthe SRHDs are floated thereafter. SRHDs
are fioated not for the amount of housing
loan sanctioned but for the amount of hous-
ing loans actually disbursed. Accordingly,
NHB's financial assistance by way of sub-
scription to the SRHDs is made on only after
the amount has been actually utilised by the
beneficiaries. In respect ofthe amountof Rs.
10 crores, however, the amount was re-
leased to the UPARDE for being adjusted
against housing loans to be granted to the
victims of the earthquake. UPARDB has not

fumished a report on the utilisation of the

same to NHB.

[English)
Loss of Flag of Jhansi Ki Rani
6835. SHR! PIUS TIRKEY: Will the
Minister of DEFENCE be pleased to state:
{a) whetherthe flag of JhansiKiRani, in
the Rajasthan Rifles Regimental Centre,
Delhi has been found missing;

{b) if so, the detalils of the case;
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(c) whether any inquiry has been con-
ducted in this regard;

(d) i s0, the outcome thereof and the
action taken by the Government in this re-
gard; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHAN KUMARY): (a) to (e). The flag of
Jhansi-Ki-Rani purported have been cap-
tured in 1857 was in the possession ot 5
Rajputana Rifles. In October 1977, the flag
was despatched lo the Rajputana Rifles
Regimental Centre (RRRC), Delhi Canton-
ment for safe custody, as the battallion was
due to move to a field area. The flag was
found missing sometimein 1978fromRRRC,
Delhi. When the Unit requestedforthe return
of the flag in May 1980, it was not traceable.

A Unit Court of Inquiry heldin 1980 and
a Staff Court of Inquiry held in 1982,, couid
nottrace the whereabouts of the flag, though
some lapses onthe part some Officers were
pointed out for the ioss. However, the case
was ciosedbythethen COAS. Subsequently,
the Government reviewed the matter and
entrusted the case to the CBIL. The CBI
registered a case in 1988 and.conducted a
detailed investigation. Inquiries were also
made through Interpol and Indian Embas-
sies abroad, particularly in U. K. by the C. B.
1., but no evidence or clue regarding the flag
could be obtained. Consequently, the CBI
closedthe case andfiled a Closure Reportu/
s 173 CrPC in 1991 in the Court of Chief
Metropolitan Magistrate, Delhi. As even
investigations by the CBI could not trace the
flag, ollestablish any criminal case against
anypersons, the Government had no option,
but to close the case in 1991.
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Unclaimed Money with Insurance
Companies

6836. SHRI MANIKRAO HODLYA
GAVIT: Willthe Minister of FINANCE pleased
to state:

(a) whether large amount of money s
lying unclaimed with various insurance
companies in public and private sectors,
particularly in the State of Maharashtra;

(b) if so, the amount lying unclaimed in
each company; and

{c) the areas in which the unclaimed
money has been utilisedduring the last three
years?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b). The total unclaimed
money lying with the LIC in respect of un-
claimed death and maturity claims in 1990-
91 was Rs. 8.87 crores. Cut of this, an
amount of Rs. 383 crores was in Maharash-
tra. There is no unciaimed money with the
GiC and its four subsidiaries. There are no
insurance companies in the private sector.

{c) The unclaimed amournits have been
writtenback bythe LIC to the life fund. Under
the existing investment pattem, 75% of the
accretion to the Fund is invested every year
in socially-oriented sectors such as, Central
Govt. marketable and guaranteed securi-
ties; State Gowt. securities etc. and the
remaining 25%in otherinvestments suchas
purchasa of shares, loans to policy holder s
efc. -

Foreign Exchange Reserves
6837. SHRI BHAGEY GOBARDHAN:
Will the Minister of FINANCE be pleased to

state:

(a) the amount of foreign exchange
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reserves available as on the first date of
January, February, March and April, 1992,
respectively; )

(b) the factors contributing to the total
foreign exchange bivild up of reserves as on
the aforesaid dates; and

(c) the time likely to be taken io build up
the reserves mostly from the expeort eam-
ings?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (aj The amount of foreign
exchange reserves (excluding Gold) and
Special Drawing Rights) available as cpen-
ing stock on the first dates of January, Fab-
ruary, March and Aprii 1992 was Rs. 928 7
crores, Rs. 9766 crores, H1s. 10791 crores
and Rs. 14578 crores respectively.

{b) The build up of reserves on a patticu-
lardate is the nat result of a farge number of
transactions in the external sector. During
January to March 1992 the main factors
contributing to the total foreign exchange
build up were aid receipts, purchases from
IMF, inflow through India Development
Bonds, and purchases from authorised
dealers representing mainly realisations of
exportearning and other current receipts net
of payments for imponrt, debt services and
otherinvisibie payments.

(c) Reserves build up, being the net
resutlt of all the transactions in the external
sector, can not be linked to expot eamings
alone.

Report of BASLE Committee

6838. SHRISANAT KUMAR MANDAL:
Will the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of india
have studied the Basle Committee’s Repor
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Particularly on capital adequacy norms; and

{b) i so, the actien the RBI propose to
take fo pre-scriberisk weightad capital ratios
for banks including foreign banks?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANGE (SHR) DALBIR
SINGH): (a) Yes, Sir.

(b) Reserve Bank of Incia (RBI) have
reported thattiie questicn of prescribing risk
weighted captal assets ratio as a capital
adequacy measure for banks in India (in-
cluding foreign banks) on the lines of the
BASLE Committee norme is under consid-
eration.

Insurance Scheme for Rubber Planters

6839. SHR! A. CHARLES: Will the
Minister of FINANCE be pleased to state:

>} whether ari insurance scheme for
rubbei piaiiters have been introduced in
Keralza by the National Insurance Company;

(& i s¢, the areas of rubber plantation
whict: has been covered under the scheme,
district-wise;

(c:whetharthe response tothe scherme
has been encouraging; and

(d 1 ne, the staps taken to promote the
scheme among medium and' small scale
cultivators?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): {a) Ar: insurance scheme covering
rubber plantations in India, jointly sponsored
by Naticrial Insurance Company Ltd. andthe
Rubber Board, was introduced in Decem-
ber, 1988.

(b) A total area of arcund 6,500 Hec-
taras has been conversed underthe Scheme
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inthe State of Kerala upto 31st March, 1992,
The district-wise information is, however,
not available with the Company sirce the
Certificates of Insurance are issued by the
Rubber Board, through its regional offices
spread all over India.

{c) and (d). It is too aarly to j.:cge the
performance of the Scheme since it was
introduced only in December, 1888 and that
too, on optional basis. Efforts are, however,
being made to popularise the Schems aimong
cultivators.

[Translation]
Task Force for Powerlooms

6840. SHRI N. J. RATHVA: Wiii the
Minister of TEXTILES be pleased v siate:

(a) whether the Government have con-
stituted anytask force to determine trhiw ways
and extent of the credit to be provider o the
powerlooms for their modernisation, aiic

(b) if so, the detaiis of the faciitiss
proposedto be providedto the powerleoms?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRi ASHOK
GEHLOT): (a) Yes, Sir.

(b) A Task Force was constitutes by the
Ministry of Textiles in May, 1987. i was ic
studythe problems of credit inthe decentral-
ised powerlooms sector and make siitable
recemmendations in this behali.

Major recommendations ci the Task
Force had beenthat onstime requirement of
funds for working capital and for mode rnisa-
tion of powerlooms be made avaiiabie which
could be enhanced in subsequent years.
These loans should be on the terms and
conditions which are applicable 1o SSiUnits.
State Governments should encourage coop-
erativisation in the powerloom sector. State
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level Apex marketing institutions be encour-
aged for marketing activities.

[Engfish]

iCICI's Agreemant with Bank
of New York

8841, SHRI SRIBALLAV PANIGRAHL:
Will the Minister of FINANCE be pleased to
state:

{(a) whather the Industrial Credit and
investment Corporaticn of India negotiated
teraguarantee worth $ 100 million forexport
and importwith Bank of New York andLazard
Freres and Company in February, 1992;

() if s0, the detalls thereof; and

(=)theloss suffered by ICIClinthe deal,
fany?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE {SHRI RAMESH-
WAR THAKUR): (2) No, Sir.

() Does not arise.

{c) Does rot arise.

[Translation)

Export of Tea to commonwealth of
Independent State

6842. SHRI VISHWANATH SHASTRI:
Willthe Minister of COMMERCE bepleased
to state:

{a) whethertherais afallinthe export of
Indian tea to the erstwhile Soviet Union:

(b) if so, the details thereof; and

(c) the detalls of the orders received for
the export of tea to the Commenwealth of
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Independent States including Russia during
the year 1992-93?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MANKHURSHEED): (a) and (b). The export
of tea to erstwhile USSR from India during
1991 was estimated at 104.5 Million Kgs.
with an export earnings of Rs, 546.85crords
comparedto the export of 128.6 Million Kgs.
valued at Rs. 670.72 crores in 1990 indicat-
ing adecline of 24.1 Million Kgs. In respact of
volumas and Rs. 123.87 crores in respect of
export eamings.

{c) Trade provision for exports of tea
fromIndiato Russian Federationduring 1992
is fixed at 60 Million Kgs. on rupee payment
basis. Similarly in respect of Uzbekistan a
protocolforexport of 3 Million Kgs. of tea with
avalue of US $6.10 Million has been signed.
Inrespect of Kazakistan 15000 tcnnes oftea
has been agreed for export from India.

[English)
Recommendations of Vohra Committee

6843. SHRIMATI VASUNDHARA
RAJE: Wilithe Minister of SURFACE TRANS-
PORT be pleased io state:

(a) the salient features of the recom-
mendations made by B. B. Vohra Commit-
tee;

(b) the total amount required for the
development and maintsnance of National
Highways as recommended by Vohra
Committee? and

(c)the stepstakentoimplementthe rec-
ommendations of the Committee;

THE MINISTER CF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): {a) Salient as-

- pect on which the Committee gave its rec-
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ommendation relate to:

(i) Improvement of the Agency Sys-
tem;

(i) Financial Control;

(li) Maintenance, Improvement &nd
Expansion to the National High-
way; and

(iv) Protection of National Highway
-System and Provision of Ameni-
ties. ‘

(b) While the Vohra Committee has not
recommended any specific amount for the
maintenance of National Highways, the total
rough requirement of funds recommended
by the Committee for development and
expansion of the National Highway System
over 20 years from 1985 to 2005 is Rs.
12.000 crores at 1983-84 price level.

(c) Broacly, necessary action has been
taken on ali the recommendations of the
Committee, subject to administrative and
financial constraint wherever applicable.

Flood Advance to LIC Employees

6844. SHRI ROSHAN LAL: Will the
Minister of FINANCE be pieased to state:

{a) whetherthe Life Insurance Corpora-
tion has granted flood advances to its em-
ployees in Sirohi and surrounding areas of
Jodhpur division on account of floods oc-
curréd in July, 1990;

(b) if so, the number of employees who
have been granted flood advance andthose
who are yst to be granted including the
probationary employees; and

(c) the steps taken by the Government
to release fiood advance to the remaining
employees? .
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) to (c). Yes, Sir. All the 517
employees who are eligible have been
granted flood advance. Seven employees
whowere not posted in Flood affected areas
and six probationary employees who were
not entitled to it under rules were not given
the Flood Advance.

[Transiation)

Demand of Rallway Machirery and
Technology by China

6845. SHRIGOVINDRAO NIKAM: Will
the Minister of COMMERCE be pleased to
state:

(a) whether railway technique and
machinery have been demanded by China;

(b) it so, the details thereot; and

(c)the steps being taken by the Gevern-
ment to meet these demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) No, Sir.

(b) and (c). Does not arise.

[English)

Utilisatlon of Surplus Land by Port
Trust

6846. SHRI GOPINATH GAJAPATHI:
Willthe Minister of SURFACE TRANSPORT
be pleased to state:

(a) whether every major port is having
some surplus land in their possession;

{b) if so, the manner in which these
lands are being utilised;
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(c) whethersome Port Trusts have sent
proposals for use of these lands for their
commercial purposes; and

(d) i so, the reactionfo the Government
thereto?

THE MINISTER OF STATE OF THE

MINISTRY OF SURFACE TRANSPORT .

(SHRIJAGDISHTYTLER): (a) and (b). Yes,
Sir. The Port Trust land is utilised as per the
policy guidelines issued by the Government
from time to time.

(c) and (d). The Govt. have approved in
principle the commercial development of
Calcutta Port Trust land in collaboration with
Indian Road Construction Corporation, a
Public Sector Undertaking under the admin-
istrative control of this Ministry.

GIC'S Subsidiary in Britain

6847. SHRI GURUDAS KAMAT: Will
the Minister of FINANCE be pleased to state:

(a) whether the General Insurance
- Corporation propose to launch a subsidiary
in Britain in coliaboration with other Com-

pany; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) and (b) A proposal to setup a
subsidiary in U. K. has been received from
General Insurance Corporation of India etc.
and this has been referred to the Inter-
Ministerial Committee on Joint Ventures
Abroad in the Commerce Ministry for due
examination, and appropriate clearance.
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Commemorative Coins/Notes

6848. SHRIRAMDEW RAM:
SHRILALIT ORAON:

Will the Minister of FINANCE be
pleased to state:

(a) the names of perscnalities in whose
commemorationthe currency notes andcoins
were released during the last three years
alongwith the numiler, denominations and
the dates on which these were released;

(b) the number of one-rupee coins
minted in the commemoration of Dr. Baba
Saheb Ambedkar during his birth centenary
yearalongwith the number of coins released;

(c) whetherthe Government proposeto
release more such coins; and

(d) it so, when and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) No currency notes were re-
leased incommemoration of any personality
during the last three years. However, one
rupee Coins were released in commutation
of Dr. B. R. Ambedkar Centenary Celebra-
tion on 14th April, 1991.

(b) The number of one rupee coins
minted and released in commemoration of
Dr. B. R. Ambedkar Centenary Celebration
is about 48.32 million pieces.

(c) Yes, Sir.
(d) It is proposed 1o release one rupee

coin in memory of late Rajiv Gandhi on 21st
May, 1992.
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Increasing the Draft of Hoogly River

6849. SHRI SATYGOPAL MISRA:WIll
the Minister of SURFACE TRANSPORT be
pleased to state details of the steps pro-
posed to be taken by the Government to
increase the draft of the river Hoogly (Bhagi-
rathi) for the benefit of Calcutta and Haldia
port during the current financial year?

THE MINISTER OF STATE QF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): Continues dredg-
ing is done by the dradgers of Calcutta Port
Trust and the Dredging Corporation of India
to maintain Navigable drafts in the River
Hoogly. A scheme known as Recession of
Jiggerkhali Flat has been sanctioned at a
cost of Rs. 43.29 crores for execution during
the current financial year.

Development of National
Highway In Assam

6850. SHRI PROBIN DEKA: Will the
Minister of SURFACE TRANSPORT be
pleased to state:

(a) the details of the proposals sent by
the Government of Assam to the Union

Govemment for development of National

Highways during 1991-92;

(b) the number of proposals accorded
approval; and

(c) the allocations made for the said
proposals?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). 57
Nos. of proposals tor development of Na-
tional Highways in Assam were received
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during 1991-92. Out of these, 33 Nos. of
proposals amounting to Rs. 19.23 crores
were approved.

{c) An allocation of 0.75 crores was
made during 1991-92 for these works.

Inclusion of More Categories in Benefit
to Cases of Death and Disability

6851. PROF. SAVITHRAI LAKSH-
MANAN: Will the Minister of DEFENCE be
pleasad to state:

(a) whether the Government have de-
cided to include more categories within the
purview of the existing Government orders
regarding the benefit to cases of death and
disability attributable to Military Service;

(b) if so, the decision made in this re-
gard;

(c)whetherthe employment assistance
is extended to cover cases of death and
disability due to natural causes; and

{d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): (a) No Sir.

(b) Does not arise.

(c) and (d). Government exit orders
whereby a dependant of each Servicemen,
whose death or disability is not attributable to
Military service, are eligible for compassion-
ate appointment to Group ‘C’ or ‘D’ posts in
relaxation of Employment Exchange/Staff
Selection Commission procedures. However,
such compassionate appointment has to be
provided within the Ministry of Defence only
and is subject to availability of vacancies.
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Tea Plantation In Kumayum and
Garhwal Divisions

6852. SHRIMANABENDRA SHAH: Wil
the Minister of COMMERCE be pleased to
state:

(a) whether Tea Board has set up its
Regional Otfice in Lucknow in 1988 to pro-
mote tea plantation and tea industry in
Kumayum and Garhwal Division;

(b) it so, the progress made by the
Govemmentto develop teaplantationinthe
abovedivusionssinoﬂsesand'!osetuplea
industries there, and

(c) the details of the areas covered
under tea piantation and the places where
teaindustries have been set upinthe above
division so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) A regional office
has been set up at Lucknow in March, 1988
with a view 10 under-taking development of
tea industry in Uttar Pradesh including
Kumaon and Garhwal Divisions.

(b) The progress made so far is given
below:-

(i) Declaration of existing tea grown
areas as ‘hilly areas’ for enabling
tea gardens to avail of the loan and

subsidy at higher rates for under- -

taking replantation and extension-
pianting programme and for the
purpose of providing planting pro-
gramme and for the purpose of
providing special assistance under
New Tea Unit Financing Scheme
of the Tea Board for setting up of
new tea gardens.

(i) Two nurseries one each inthe dis-
trict of Dehradun in Garhwal Divi-
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sion and Pithoragarh in Kumaon

. Division have been set up for rais-
ing the plant. The Tea Board had
extended financial assistance to
the tune of Rs. 9.89 lakhs for rais-
ing these nurserles.

(i) The Tea Board has sponsored a
six week's training programme for
imparting training in tea culture for -
officials of the State Govemment at
Tea Research Association, Jorhat.

{iv) A sum of Rs. 9.5 lakhs has been
granted to the State Govemment
for undertaking a pre-investment
study for revival of the existing tea
gardens and expioring the possi-
bilities of expansion of tea cultiva-
tion in the State of Uttar Pradesh
including Kumaon and Garhwa!
Divisions.

(c) There are seven tea estates with a
total area of 867.59 hectares in Doon Valley
in Garhwal region and another two with
137.13 hectares in Kumaon region. The Soil
conservation Department of the State Gov-
ernment planted tea in approximately 25
hectares in the districts of Nainital, Aimora
and pithoragarh of Kumaon Division.

Wayside Amenities Along Natlonal
Highways

6853. SHRIMATI DILKUMAR! BHAN-
DARI: Willthe Ministerof SURFACE TRANS-
PORT be pleased to state:

(a) whether some passenger oriented
wayside amenities along the National High-
ways have been provided;

(b) if so, the details of these amenities
along with the names of State and Union
Territories situated on these National High-
ways;
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(c) whether some schemes for davelop-
ment of sites infrastrurc ture facilities have
also been undertaken; and

(d) if so, the details with names of State
and Union-Territories proposed to be cov-
ered under this scheme during the year
1992-937

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): (a) and (b). So
faronefaciltty atkm 457 on NH 17 in Mahar-
ashtra has been completed and opened
under the private sector scheme of the
Govemment for providing wayside ameni-
ties along the National Highways.

(c) The Central Government has an
ongoing scheme, both in Government Sec-
tor and Private Sector, forsetting up passen-
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ger-criented wayside amenities along Na-
tional Highways so as to provide basic
facilities like snack bar, restaurant, drinking
water, toilets, petrol outlet, kiosks, rest rooms
and parking places, Under the Govemment
Sector, these amenities are to be provided
jointly by the Ministry of Surface Transport
and Ministry of Tourism. Under the private
sector scheme, setting up andrunning of the
facilities is to be done by the private entre-
preneurs.

(d) There is no specific proposal to
cover any State/ U. T. under the scheme
during the year 1992-93. The location to be
covered under the Govemment sector
scheme in various State in the first phase,
together with their presant status, are indi-
cated in statement-l. National Highway
corridors identified for development under
the private sector scheme are given in state-
ment-Il.
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Mahila Banks in Karnataka

6854. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of FINANCE be
pleased to state:

(a)the names of the places where Mahila
Banks are functioning at present in Karna-
taka;

(b) the number of application to open
Mahila Banks in Karnataka received by the
Reserve Bank of India; and

(c) the number of licences proposed to
be sanctioned during 1992-93?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): (a) At present, three Mahila Urban
Cooperative Banks are functioning at Ban-
galore, Belgaum and Tumkur in Kmataka.

(b) In the recent past no proposal for
setting up new Mahila Banks in Karnataka
hasbeen received by Reserve Bank of India.

(c) Thelicences fornew Urban Bank are
not issued according to the plan periods or
on a yearly basis. As such, it is not possible
to project the number of new Mahila Banks
that will be established in Karnataka State
during 1992-93.

Deposts of Resident Indians in
Banks in Switzeriand

6855. SHRI SOBHANADREESWARA
RAO VADDE: Willthe Minister of FINANCE
be pleased to state:

(a) whether the Government are ware
that some resident Indians have huge de-
posits in banks in Switzerland without the
approval of the Reserve Bank of india;

(b) whether the Government propose to
demand the Government of Switzerland to
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pass on the funds to them; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! DALBIR
SINGH): (a) Reserve Bank of India have
reportedthat they have no informationtothis
effect.

(b) and (c). Do not arise.
Enquiry Against Bank Officers

6856. SHRI B. N. REDDY: Wil the
Minister of FINANCE be pleasedto state the
number of Bank officers pending enquiry for
more than six month with the Central Vig-
ilance Commission and the Enquiry Com-
mission?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): Central Vigilance Commission has
informed that as on 31.1.92, these were 41
enquiries (involving 68 bank officials) pend-
ing for more than six months with different
Commissioners for Departmental Inquiries
of the Commission.

[Translation)

Report of Raunak Singh Committee on
Free Port.

6857. SHRIVILAS MUTTEMWAR:
SHRI S. B. SIDNAL:
SHRI RAMA KRISHNA KON-
ATHALA:
SHRI RAMESH CHANNI
THALA:
SHR! RAM BADAN:
SHRIP. P. KALIAPERUMAL.:
SHRI SHARAD DIGHE:
SHRI RAM KAPSE:
SHRIGOVENDRAO NIKAM:
Will the Minister of COMMERCE be
pleased to state:
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{a) whether the Government have re-
ceived the report of the Raunak Singh
Committae on feasibility of sefting up a free
port in india;

{b} # so, the main recommendation
thereot;

{c)the reaction of Government therson;
and

() the time by which these recommen-
daticns are likely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) Yes. Sir.

{b) Detailec recommendations of the
Committee are available in its Repon, cop-
ies of which have been placed in the Paitlia-
ment Library.

(¢} and (). As the Committes’s Report
raguires indepth examination in cultivation
with the concemad Ministries/Deptts., it wold
not, at this juncture, be possible to decide
upon eitherthe acceptarce of its recommen-
dation or their impiementation.

{English)
Paymerni ot C.C. S.
6858. SHRIMATI DIPIKA H.
TOPIWALA:
SHRI CHHOTEY SINGH
YADAV:

Wil the Minister of COMMERCE be
pleased to siate:

(a) whether cheques for CCS refunds
are pending in the office of Jt, CCI&E,
Bombay; ,

(b) if so, the number and value thereof
and the reasons for their pendency,
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(c) the amount released tc Jt. CCI&E
and the amount paidto exporters so far; and

(d) the staps propose to be taken by the
Govemmenitoensure speedy dispusaioi all
the pending claims?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI! SAL-
MAN KHURSHEED): (a) and {b). 17779
cheques which were pending as on 22.1.92
amounting to Rs. 167.80 crores have been
issued.

{c)and (d). Out ofthetotalamountci Rs.
433.5 crores released to J. C. Bornbay cur-
ing 1991-92, the entire amount has been
paid against pending CCS ciaims. Payment
of further claims, if any. will be made out of
the budget allocation tor the y=2ar 1992-33.

Visakhapatnam Airpont
6859. SHRI RAMA KRISHNA KON-
ATHALA:
DR. VISHWANATHAM KANI-
THE

Will the Minister ci DEFENCE be

pleased to state:

{a) whether the Governmant have any
proposal tor expansion and upgradation of
terminal and other infrastructuraltaciiitics at
the Visakhapatnam airport;

(b} if so, the details thereot and the
amount earmarked during 1992-93 for this

purpose:

(c) whether there is any proposal to
change the name of the airport also; and

(d) if so, the reasons therefor and the
new name proposed for it?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND NATU-
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RAL GAS AND MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI S.
KRISHNA KUMAR): {a) and (b). Yes, Sir.
There are pians to re-crient/extend the sec-
ondary runway at the Visakhapatnam Air-
port subject o the availability of landfromthe
Visakhapatnam Port Thrust. Funds can be
earmarkad for the Project only after the land
has been made available and the details
worked cut. Inthe mealtime actionbas been
initiated to provide night landing facilities on
the existing runway.

{c) No, Sir.

(d) Does not arise.

Export by India Trade Centre

6860. SHRIC. SREENIVAASAN:
SHRI ANKUSHRAO
RAOSAHEB TOPE:
SHRI R. DHANUSKODI
ATHITHAN:

Will the Minister of COMMERCE be
pleased to state:

(a) the extant to which the indian Trade
centre has been able to promote exports;

(b) the detalls and the value of goods
exported during each of the tast two years;

(c) whetherthe Government proposeto
set up new units in the country and abroadto
strengthen the trade centre, and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! SAL-
MAN KHURSHEED): (a) The india Trade
. Centre in Brussals is a promotional agency,
for supporting Indian exporters to EEC coun-
tries by providing market intelligence, infor-
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mation on price-trends, quality and patkag-
ing requirements, distribution channels and
changes in consumer preferences and
demands. it is, however, not possible to
ascertain precisely the extent to which it has
been able to promote exports.

{b) The value of goods exportedto EEC
countries from India during 1989-90 and
1990-91 amounted to Rs. 7209.52 crores
and Rs. 9036.19crores respectively, india’s
expoets to EEC countries mainly consist of
(i) textile and garments; (i) carpets, gems
and jewellery, (iii) leather and leather goods,
{iv) agriculture and marine products, (v)
engineering and ele<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>